
I .. ,... 

• 

-

OPEN COt.RT 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALlAHABAD BENCH 

ALLAHABAD 

Allahabad this the 22nd day of April, 1Q97 

Coram : Hon 'ble Mr. T. L. Verma, Member-J 
Hon 'ble Mr. S. Daya 1, Member-A 

Orig ina 1 Application No. 12 80 of 1994. 

1. ll"l ion Of India through 

ix the Gen eral Manager 
Eastern Railway, 17, Netaji Subhash Road, 

Calcutta ,Benga 1.-

2. Th e Divis iona 1 Railwa y Manage r , 

Eastern Railway, Muahalsarai, District 

Varanasi. 

3. The Senior Divisional Personnel Officer, Eastern 

Railway, Mughalsarai, District . Varanasi. 

4. Tl'e D ivisiona 1 Acc ounts Officer, Ea st~rn Ra il"'1ay, 

Mughalsarai, District Varanasi • 

• • • . . petitioners. 

(C/A Sri Am it Stha lekar) 

Versus 

1. Ganesh Prasa d Mishra, son Of late Babula 1 

Mishra, Dy.Chief Yard Maste r, Eastern Rail""•ay, 

Mugha lsara i, Varanasi 

2 . Prescribed Authority, under the Payme nt of \'/ages 

Act, 1936/Ass ist ant Labour Commissioner, Va ranaS.i • 

•••••.• Re spondents. 
(C/R Sri Ashwani Kumar & Sri R.V.Pandey) 

_O __ R _ _p _ _ E __ R_ 

(By Hon'ble Mr. T. L. Verma, Membe r-J) 

This application under Section 19 of the 

Administrative TribunalsAct, 1985 has been filed 
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(pandey) 
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•• 2 • : • • • 
for quashing order dated 27 .l0.1993 passed by the 

. 
Prescribed Authority under the Payment of \~agesAct 

2. The Hon 'ble Supreme court in C.P .Gupta's 

ca se reported in J.T .19 95 (7) s.c. page 522 has 

h e ld that jurisd iction of the' District Judge to 

e ntertain appeal against the a\/'1ard Of the Prescribed 
~ 

Authority l.llderthe Payment of Wages Act has bee n 

""' barr0 d by any of the provisions Of the Administrative 

Tribll'lals Act. From the averme nts made in the ~A. it 

is apparent t h at th is application has been filed 

•efore e xhausti,ng alte rnative r eme dy of filing 

a ppeal be fore the District Judge under Section 17 

of the Payme nt Of \'/ages Act. In addition to the 

above , in ye t anot he r decis i on the Hon 
1
ble Supreme 

Court has held that ne it her the preseribed authority 

un der the Payment of Wages Act nor the District 

Judge is subordinate to the Admi.nistrative Tribunal'l 

1heretore , the Administrative Tribunals a cannot 

entertain an application against the decisions 

of both or any of the afore said fort.m. 

3 . In vie\'1 of the above , this appli. cation 

is not maintainab le before this Tribunal arid the 

same is accord ing ly dismissed as not maintainable. 

4. This will, however, not preclude the 
~I 

applicants "°- see~the ir re medy in an appropriate 

for um in accordance v1it h law. 

Member-A 


